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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

OA No. 1226/ 2024

IN'THE MATTER OF

Praveen Kumar & Anr. | «ee..  APPLICANTS
VERSUS
State of Haryana & Ors, | .... RESPONDENTS

REPLY ON BEHALF OF HARYANA STATE POLLUTION
CONTROL BOARD (RESPONDENT No. 02 & 05)

Most Respectfully Showeth:

4

1. That above subjected Original Application has been filed against

Sarpanch of Village Panchayat, Mohanpur, Block Kanina, District
Mahendragarh, Haryana alleging uprooting. of Jaal and Kikar trees
without obtaining the requisite permission from the Forest Department.
It has been further alleged about illegal excavation of soil from Shamlat’
land in the village withbut obtaining clearance from Mining
Department. The present reply is-being filed through Shri Vijay
Chaudhary, Regional Officer, HSPCB, Mahendragarh at Narnaul who

is authorised for and on behalf of on answering respondents.

. That -answering respondent No. 05 has sought status report from

Divisional Forest Officer, Mahendragarh, Mining officer, Mines &
Geology Department, Narnaul, District Development & Panchayat
Officer, Nanrnaul, Mahendragarh, vide letter No.- 1394-1398 dated
24.01.2025, letter No. 1734, 1730-1733 dated 17.03.2025 & again vide
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letter No. 115-120 dateq 21.04.2025. Divisional Forest Officer (DFO)
Mahendragarh hag submitted information that official of forest
department inspected the concerned site and found that work of
construction of water boosting station under Ghara Water supply
Project in Vill, Mohanpur to ensure supply of drinking water to
villagers was already executed and done by contractor of Public Health
Engineering, Sub Division, Kanina on the allocation of 2 acres land by
Panchayat resolution dated 26.07.2024 at Panchayat land of Village
Mohanpur. After considering all the facts, as per site beat in-charge of
Forest Department issued the forest offence report No. 096/0604 dated
03.08.2024 against Sh. Naveen Kumar S/o Sh. Ranbir Singh R/o.
Bidhlan, Distt. Sonipat -131402 under Punjab land preservation Act
1.980 (Annexure-R/1). Accordingly, a Prosecution case of Forest

~ offence report No. 096/0604 dated 03.08.2024 against the offender

- submitted in Civil Court, Kanina, Distt. Mahendragarh. In this regard,

separate reply is being on behalf of Divisional Forest Officer
Mahendergarh. '

. That in regard to allegation of illegal excavation of soil, site inspection
of Village- Mohanpur, Block: Kanina, District Mahendragarh was
carried out on 08.04.2025 by the team consisting of Dr. Rajesh Kumar
AME, Mahendragarh, Sh. Anuj Narwal, AEE, HSPCB, Mahendragarh
Region. It was found that soil has been excavated and lifted without
requisite permiésion of the Mining Department (Photographs annexed
as Annexure-R/2). Accordingly, Show Cause Notice has been issued to
Sh. Jasveer Singh Dahiya, Contractor R/o Arya Nagar, H. No. 81,
Assandh Road, Distt. Panipat vide letter No. Mmmg/NNLle dated

21.04:2025 for imposition and realization of Enwronmental Damage

Compensation.  Further,” final

assessment of Environmental
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Compensation and imposition will be done as per procedure mentioned
in HSPCB Policy order dated 30.04.2024. As per information provided
by the office of Assistant Mining Engineer, Narnaul, Rs. 34,402/~ has
~ been assessed as royalty, price of mineral and penalty against 1743 MT

soil excavated & lifted and same has been deposited by Contractor with

Department of Mines & Geology.

In view of the submissions made herein above, it is- humbly

prayed that present reply may kindly be taken on record.

/
Vthf nlxrc.m v D nﬂﬂj

Regional Officer.

Haryana State Pollution Control Board,
Mahendragarh at Narnaul

(f or Respondent Ng; 02 &)

Date: 15 '05 2025 ; Haryana State Pollution Control Board
Place: Narnaul ' Mahendergarh Region
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- BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI
O.A. No. 1226/ 2024

IN THE MATTER OF
Praveén Kumar & Anr._ * ...  APPLICANTS:
‘VERSUS
State ofHaryana & OI'S. RESPONDENTS
- AFFIDAVIT

I, Vijay Chaudhary Regional Officer, Haryana State Pollution Control Board,
Mahendragarh at Narnaul aged about 57 Years do hereby solemnly affirm and
state as under: .
1. That I am authorized repfesentative of the Respondent No. 02 & 05 in
present case. I am well conversant with the facts and circumstances of
the case therefore; I am competent to swear this affidavit.
2. That I have read the contents of accompanying reply which has been
drafted under my instructions.
5 That annexures are true copy of their originals.
& - ional.-Officer
Ha Wa%m ControIrBoard
VERIFICATION - Mahendergarh Region
Verified that the contents of above affidavit are true and correct to my

'knowledge and on the basis of information derived from the Official record

DEPONENT
Regional Officer 5

Haryana State Pollution Control Board
Mahendergarh Region




T

'1

f.l {L,: ;nu: Dav & Time)
| =

R S SR T Am

Aggexure-RJ

27 5

¢\} r1 I‘.'_ﬁrﬂ Wl Th-“
A i B3

- —

- —

_41-'}'., dl’{n '{‘l]a

-3\ = wm STHETm 1900

|
el T M ko Wy | ___________-_“L:
- l'..-rr;tr @ Afufim . _ Tl gf M 7y v - ;
v 93 Nfuf*zm 1927 qwo13 |
E - ___-______’ B )
":: m ) atfiriyay 1972 - > j
T i

Sca Y B i

—— e e
L =ik -

fom s E e

Y (D
AT TR JH? ]I-U‘C,’Ur oo J 5 3
,_! ‘;---,-".:E-HTF;;T'W'—J

ﬁﬂ" %
un T 'r"rFlT?l'T/ itge B

- !I_' - f'l-:‘ S it """"’!‘u:.“‘--l*f‘ St lpﬁ!-— 1751 [f"‘—-_}
) e et ol i m faar 3
1 vt e e s
A | »
e e m— 5 —— t (""_
511 I-CI_I ol ] / ‘/ -
i B : —— —
. - T | || wee |
: : « 5 = l
bﬁ@ﬁ;ﬂ:ﬂ' 2 : - _—_.T-F—_ i P 3
il I T .
‘31;?37.' b —— '_—-—_.__'_r______ 1. ! i
m = l::f‘;———-.'__T:TL ‘ '
/’— _I -t. . * ’ A : . _}
‘m"‘ m ,W"—_ %’t:' = ; . = -2 ’
L ey wedmpes -
&_" ] ﬂﬁ-wmr:a'?om@“ﬁm foan 1T
mtw frna - f@”’?ﬂ
I"!‘l CARE] il-r-"'".'--"; e — wmwm___ .'l'.\“:."! .
];r—] i il = - -(_—._____,,_. . p '.'_--‘_'h P, e
Fafgi vkt
1LO.A C ot F:.."::‘:'; pUN i
AT mpmoawe
in mmﬁ"l‘ T [ ail m
W, f-;rarru?ﬁ"‘/?ﬂ g
fgams

_}' scanned with OKEN Scant



Laatad oo o o il

3 N

b
]

1
- T
,—’_/n‘);b?r;’ 5 &

~ =
g Gsih osfes) 2o b

:\*' - qﬂ .& )t-.:q“g "Tr? f.sre”-ﬁ“ .

Mo T

o /

a'

= —
tﬁz ‘W'C ’32‘& 'c(_'T"[V * [r‘/ J,' ”,C b Gre S\
(- NI, —
glh:;;T -fkr} Vg ‘}k k..[‘l’ [‘Hlf " /\7 J;)‘ / i !
< t\g" / M - ”H}t 7}) } /7‘ j‘g’?"‘,’? n.«,,_r¢/ (74 2.7

(
Ay M “é’ f‘\r (_JWQ‘ D =T QU FAT )Y g

s S K = ; ~ e L
—_.“\"" :‘\-(‘T )~ 2.’5{. ?’Csk‘r';_ Dl "'C'Zl A=

::.3!4‘:_‘ ?fx,g_- -—T%_ ,_'EW‘Z %— TR Gz @M/er
—JS

BTN
‘ Q‘ ‘TQT-C;,-LS ’?Mx-"(“ ] Y
= R \ )
g"/)}-f‘-:r L-—) (_‘1_,,(7)’7_7

K _— —_ )/
-‘m.l-” Qr {f\ }ﬁ |

I SA R SER S _F—Qﬁ/
\L Jeor



134 4

Annexure-R-2

Kl 6P5 Map Camera

Mohanpur, Haryana, India
77rh+2fp, Narnaul - Kanina Rd,
Mohanpur, Haryana 123034, India
Lat 28.291388° Long 76.278219°

N 08/04/25 04:17 PM
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¢ Mohanpur Haryana India
77rh+2fp, Narnaul - Kanina Rd,
Mohanpur, Haryana 123034, India
Lat 28.291385° Long 76.278218°

| 08/04/25 04:17 PM

Mohanpur Haryana India
# 77rh+2fp, Narnaul - Kanina Rd,
& Mohanpur, Haryana 123034, India
o Lat 28.291324° Long 76.279354°
Google I 08/04/25 04:15 PM
e b N i

Mohanpur Haryana India
77rh+2fp, Narnaul - Kanina Rd,
Mohanpur, Haryana 123034, India

Lat 28.291326° Long 76.279364°
08/04/25 04:15 PM




